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MR. SPEAKER: He is neither a
Member pnor & Minister there, There
is nothing wrong if he s a Minister
for some time at both the places. But
so far it is not there.
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13.10 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-SECOND REPORT

SHRI G. G. SWELL (Autonomous
Districts): I beg to present the
Thirty-second Report of the Commit-
tee on Private Members Bil] and
Resolutions.

13.10 hrs,

UNTOUCHABILITY (OFFENCES)
AMENDMENT AND MISCELLANE-
OUS PROVISION BILL

EXTENSLON OF TIME FOR PRESENTATION
oF REPORT OF JOINT COMMITTEE

SHRI S. M. SIDDAYA (Chamara-
janagar): I beg to move:

“That this House do further ex-
tend upto the last day of the next
session, the time for the presenta-
tion of the Report of the Joint Com-
mittee on the Bill to amend the Un-
touchability (Offences) Act, 1955
and further to amend the Represen-
tation of the People Act, 1851,
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